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Labour Boards. Both of them would also 
pay 50% of the house rent applicable to 
them according to the formula mentioned 
under, I   or  III  above. 

V. Dare of effect: 
The above arrangements will take effect 

from 1-1-1969 except in the case of para IV 
which will take effect from the dates from 
which the relevant rules are framed. 

 
 Food Riots 

741.   SHRI RAM SAHA1: 
SHRI J. P. YADAV: 
SHRI  P.  K. KUNJACHEN: 

Will the Minister of AGRICULTURE be 
pleased to stale the number of food riots that 
took place in the country so far; and the 
measures adopted to check the recurrence of 
the same?] 

t[THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB SHINDE): There been 
reported cases of demonstrations, bandhs and 
agitations in some of the States viz., Andhra 
Pradesh, Gujarat, Kerala, Madhya Pradesh, 
Maharashtra, Rajasthan, Tripura and West 
Bengal regarding rise in the prices of 
foodgrains and their availability in the open 
market. In order to chock the recurrence of 
these incidents, several measures have been 
taken by the Government. Measures taken to 
check the rise in prices and to make the 
foodgrains available to vulnerable sections of 
the population at fixed prices are: (a) 
strengthening of Public Distribution System 
and channelisation of all Government stocks    
of    foodgrains      for    distribution 

f[    ] English translation. 
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through fair price shops to card holders alone; 
(.b) introduction of statutory control on the 
wholesale and retail prices of wheat products 
and to regulate distribution of the same 
through fair price shops by the State 
Governments; (c) all stocks of coarse grains 
and pulses, if any, with the FC1 reserved for 
sale to the State Government for distribution 
through fair price shops: (d) effective 
implementation of regulatory laws currently in 
force; (e) curb on consumption of foodgrains 
by enforcement of the Guest Control order; (f) 
intensification of Procurement of foodgrains; 
(g) import of foodgrains to replenish the 
stocks; (h) tightening of control over bank 
advances against foodgrains; (i) intensification 
of action against hoarding and black-
marketing.] 

Progress in the implementation of 
Land Reforms Legislation 

742.   SHRI KALI  MUKHERJEE: 
DR. Z. A. AHMAD: SHRI 
BHUPESH GUPTA: SHRI 
KOTA PUNNAIAH: SHRI 
KRISHAN KANT: SHRI 
CHANDRA SEKHAR: SHRI A. 
G. KULKARNI: 

Will the Minister of AGRICULTURE be 
pleased to state the progress made so far in the 
implementation of Land Reforms Legislation 
in different States upto date? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE ^SHRI 
ANNASAHEB SHINDE): A statement is 
placed on the Table of the Sabha. 

Statement 
Abolition of Intermediaries: 

Abolition of intermediaries is practically 
complete in all the States. Some minor 
intermediaries, however, still remain. Steps 
arc afoot to abolish these as well. 

Ceiling on Land holdings: 
Revision of the ceiling laws to lower the 

ceiling and bring about a degree of uniformity 
has been completed in the following States:— 
Andhra Pradesh, Assam, Bihar. Haryana, 
Himachal  Pradesh, Jammu    and 

Kashmir, I until Nadu, Kerala, Madhya 
Pradesh, Punjab, Rajasthan, Uttar Pradesh and 
West Bengal. The progress in the im-
plementation of the revised ceiling laws is as 
follows: — 

Assam: Revised law enacted but some 
further amendments are under considera-
tion. 

Bihar: The revised law came into force 
with   effect   from   9th   September,   1970. 

Ilar\ ana: Revised law in force from 
22nd December, 1972. Scheme for al-
lotment  of surplus  land  being finalised. 

Himachal Pradesh:     Recently enacted. 

Jammu & Kashmir: Revised law in force 
from   1st  May,   1973. 

Kerala: The      revised      law      in 
force from 1st January, 1970. An extent of 
10407 acres ordered to be surrendered out 
of which 6827 acres taken possession of 
and 1192 acres distributed to 1336 persons 
(including 573 persons belonging to 
Scheduled Castes and Scheduled Tribes). 

Madhya Pradesh: The amended law has 
come  into force. 

Punjab: The revised law is deemed to 
have come into force from 24th January, 
1971. Rules and Scheme of distribution arc  
being finalised. 

Rajasthan: The revised law in force from  
1st January,   1973. 

Tamil Nadu: The revised ceiling law in 
force from 15 th February, 1970. Sub-
sequently surplus area notified—1431 
acres, extent taken possession—743 acres. 

Uttar Pradesh: Revised ceiling law come 
into force on the 8th June,  1973. 

West Bengal: The revised law came into 
force on 15th February, 1971. Returns 
furnished by the raiyats being scrutinised. 
So far 53,000 acres of agricultural land 
vested in the State under the amended law. 
In  the  remaining     States  the  amending 

Bills are in different stages of finalisation. 


